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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTH ZONE BENCH,
CHENNAI
(Under Section 18(1) read with Section 14, 15 of
National Green Tribunal Act 2010)
Original Application No. 17 of 2022

Between:

Permandlla Kiran Kumar, S/o. Late Permandlla Lingam
Hindu, Aged about 34 years,

R/0.H-No 2-28 Gajularamaram Village,

Shapurnagar Jeedimetla Hyderabad Telangana-55.

...Petitioner

AND

The State of Telangana and
Others

. Respondents

FURTHER EVIDENCE FILED BY THE PETITONER DATED 18-02-2023

Most respectfully showeth Submitted to Hon’ble Tribunal.

1) I submit that | have filed RTI Application at Telangana Forest Department DFO, Medchal,
FRO, Medchal Karthikavanam Dhullapally Medchal Malkajgiri Dist Dated on 05" Jan 2023

and requested for the below

e What Please Provide Certified Copies of RC.N0.32/2022/D Dated 26/11/2022 in the

replay to this Lr.No.NGT-OA.No. 17/2022/EZ/CA Unit/PLG/HMDA., Dated

15/11/2022.
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Please provide copies of Survey Reports Report's with Maps what is the extent of
Encroachments in the Gajularamaram Forest Land Sy No 19 in Acers with Map and

its GPS Locations.

Please provide List of Cases Filed (Registered) in Police Station in the range of
Gajularamaram Reserve Forest area Sy No 19 Gajularamaram Limits for the

Encroachments into Forest Land.

Upon the above RTI application | have received the fallowing information vide file no

RC.No.127/RTI/DP/2022 Dated 11/01/2023.

Submitted Certified Copies of RC.N0.32/2022/D Dated 26/11/2022 in the replay to this

Lr.No.NGT-OA No. 17/2022/EZ/CA Unit/PLG/HMDA., Dated 15/11/2022.

Submitted copies of Survey Reports Reports with Maps what is the extent of
Encroachments in the Gajularamaram Forest Land Sy No 19 in Acers with Map and

its GPS Locations.

Submitted List of Cases Filed (Registered) in Police Station in the range of
Gajularamaram Reserve Forest area Sy No 19 Gajularamaram Limits for the

Encroachments into Forest Land.

The Report Submitted by M. Janakiram District Forest Officer Medchal to the
Chief Planning Officer (RR) HMDA Hyderabad RC.N0.32/2022/D, dated 26/11/22,
Failed to show case who are in the Possession of remaing Ext of 52.36 Acrs in
Sy No 19 Gajularamaram Village Quthbullapur Mandal and what is the
possession of other Sy No’s 24, 25, 26, and 27 Ext of Ac 14.26 Gts, Which comes

in total Ac 68.00 Gts aprox out of which Ac 11.26 Gts, what is the Possession,
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Title, Interest of the said persons who occupied the Forest land in Sy No’s 19,
24, 25, 26 and 27, and remaining Ext of Ac 58.00 Gts of Forest land and what
steps have been taken by the Forest Department till date and while the Forest
Department not Disclosed the particulars of the Grabbers “Who Encroached

into the Forest Land and what is the Ext of Encroachments”.

2) | submit that | have filed RTI at Quthbullapur Mandal Revenue Office Dated on 05t Jan

2023 and requested for the below

» Please provide Copies of Counters Filed before the Hon’ble High Court of Telangana
and National Green Tribunal South Zone Chennai by the Quthbullapur Mandal Office
for the Cases Below.

W.P. No. 19336/2007
W.P. No. 4741/2020

W.P. No. 11082/2021
W.P. No. 21398/2022
W.P. No. 21412/2022
O.A . No. 17/2022/SZ

\%

N7

VVVYVY

* Please provide certified copies below File No’s.

File No B/333/2016 Dated 07/01/2016
File No B/778/2020 Dated 26/09/2020
File No B/1061/2019

File No B/1654/89 Dated 21/09/1998
File No A/9600/03 Dated Nil/05/2004
File No B/729/2012 Dated 19/06/2012

Y ¥V VY

\'%

vV ¥V

Upon the above RTI application | have received the fallowing information vide MEMO

file no D/RTI/36/2023 Dated 15/02/2023.

SI. No 1) Point No VI “O.A. No 17/2022/SZ Tahsildar is not a Party hence not filed
any counter” As Per the Information Sent Under the RTI Memo D/RTI/36/2023 “

Shows how the Revenue Department are Involved in the offence to support the
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respondent No 12, 13 & 14 to grab the Forest Land, Government Lands, even in
spite of receiving the notice from the Hon’ble Tribunal the Tahsildar
Quthbullapur gave a vague and informal replay to RTI Application this shows
the clubbing hands of Officials of the Revenue Authority’s with R 12 ,13 & 14.
No Counters filed for the above W.P. No’ this shows they are Highly Involved in

the helping hands to grab the Forest Lands, Nalas & Government Lands.

3) | submit that | have filed RTI at Quthbullapur Mandal Revenue Office Dated on 27th Aug

2022 and requested for the below.

Please Furnish, the detailed enquiry report Bundles which has conducted on the
complaint made to the (Director General, ACB Telangana State) by the Petitioner P.Kiran
Kumar R/o Gajularamaram Village and submitted detailed report to the District Collector

Medchal Malkajgiri Dist Vide File No B/179/2019 Dated 107/2020.

Upon the above RTI application | have received the fallowing information vide MEMO

file no D/RTI/137/2022 Dated 23/09/2022.
Lr.No.B/179/2019 Dated 25/02/2020

I submit that asper the report submitted by the Smt S. Gouri Vatsala Tahsildar
Quthbullapur Mandal to The Revenue Divisional Officer, Medchal Malkajgiri
Division, Medchal-Malkajgiri District vide Letter No Lr.No.B/179/2019 Dated
25/02/2020 The Revenue Officials Categorically Admitted that as per S.No 1, 3,
5, and 6 which are Government Lands Grabbed by Respondent No 14 A. Somi
Reddy Rep by S.R. Developers, Respondent No 12 K. Raja Reddy Represented
by Veenus Group and Others it clearly shows the Revenue Department, GHMC,

and Other Departments incapability and Support to said Respondents.
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4) | submit that (GHMC) Issued Notices for Unauthorized Constructions in the Forest Land
Sy No 19 Gajularamaram Vill Ref NGT Case No 17/2022. Please Furnish the Detailed Report

with Certified Copies of Notices and Replies from the Respondents for Below File No's.

Notice File No’s.

» Notice No 01/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 02/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
> Notice No 03/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
> Notice No 04/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 05/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 06/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 07/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 08/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 09/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
> Notice No 10/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 11/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
> Notice No 12/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 13/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
> Notice No 14/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
> Notice No 15/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 16/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 17/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
> Notice No 18/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
> Notice No 19/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 20/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
» Notice No 21/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

Notice No 22/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

Y
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2) What action taken for the encroachments for Notices Issued Notice No
01/UC/TPS/C26/GHMC/2022 to Notice No 22/UC/TPS/C26/GHMC/2022 Dated 30-

06-2022 in GHMC Gajularamram Circle 267?

3) GHMC Gajularamaram Circle 26 will it take into consideration of Master Plan while

Issuing the LRS, for Open Plots in Layouts?

4) Please provide the list of Scrutiny of Application of while Issuing LRS for Single Plot

Regularization, and Total Unauthorized Layouts.

Upon the above RTI application | have received the fallowing information vide File no

RTI/C-26/360/KZ/GHMC/2022/166/409 Dated 02/02/2023.

As per the information sort under RTI Act 2/2/2023 from the office of the Deputy
Commissioner, Circle 26 Gajularamaram Hyderabad, In Reply to the RTI
Application Point No 2 “what action taken for encroachments for Notices Issued
Notice No 01/UC/TPS/C26/GHMC/2022 to 22/UC/TPS/C26/GHMC/2022 in GHMC

Gajularamaram Circle 26”?

Reply for Point No 2 “The Subject Matter in Pending before Hon’ble National
Green Tribunal and after outcome of appropriate orders, this office will initiate

action.”

It is clearly shows that after Hon’ble National Green Tribunal South Zone Orders
only they will Initiate Action it clearly shows that if | would not bring this to
Hon’ble Tribunal this Subject Matter will not come out and they will not proceed

and take any action.
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It shows the Clear Indication of Support from the Greater Hyderabad Municipal

Corporation Authority to the Government Lands, Forest Land & Nala lands

Encroachments.

Application Point No 3 “GHMC Gajularamaram Circle 26 Will it take Considration

of Master Plan while issuing the LRS, for Open Plots in Layouts?”

Replay for Point No 3 “While Issuing LRS, the Master Plan will be taken into

consideration”.Hence while issuing the Consideration but as per the HMDA

1) Letter No 039687/LU/P5/HMDA/06102020 Dated 08 October 2020,

2) Letter No 037944/LU/P5/HMDA/07082020 Dated 10 August 2020,

They have stated effected by 30” Meters Vide Road

Itis clearly indicates that HMDA Officials also indulged and supporting the land

Grabbers.

9) | Request the Hon’ble Tribunal may be pleased to appoint Central Agency Officials to

Conduct Physical Survey and Elic It the true facts and real ground position of the Forest Land,

Nala’s and Government Lands.

Therefore it is prayed that this Hon’ble Tribunal maybe pleased record this Further Evidence

and may Grant Order any other relief as this lordship deem proper in the interest of justice,

May deem fit and proper in the fact and circumstances of the matter.

Dated at Chennai on this 18-02-2023

Counsel for the Appljcant

@urga ngm\:flﬂ

ADVOCATE .
5-1-462 / 13A, Victoria Gunj,

Ranigunj, Sec-Bad, Hyd, T.S. - 500 003.

Page9



BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL

(Under Section 18(1) read with Section 14,15
of National Green Tribunal Act 2010)

(SOUTH ZONE CHENNALI)
QOriginal Application No: 17 of 2022

P. Kiran Kumar

Petitioner. ...

The State of Telangana &
Others

Respondents..

Further Evidence Filed by the Petitoner
Dated 18-02-2023.

Filed on: L by‘/Myg

Filed By: { Duscs "IF“ P etitonse.
S.M. Durga Bhavani,

H-No :- 5-1-462/13A, Victoria Gunj

Ranigunj, Sec-Bad, Hyderabad

Telangana 500003.
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Date: - 05/01/2023

From: L
|l\

St Permand\la Kiran Ku SloD i i ) - DU”TW
Aged aboyt 35 Yea[g mar Slo p. Ln,gdm : g QM\*
h"ND Q_DQ [\ ) 7@ ve detiched and kept

,ajuzaramaram Village, T
Hyderabad Tefangana 500045 urEe
210
I'o, POSTAL ORDER
The Public Information Officer, . %ﬁfﬂwurew
Telangana Forest Department M. Efffé %g%ﬁe‘gaﬂm
DFO Medchal FRO Medchal b .
Karthikavanam Dhulapally i i pist | Aviaromco
Fyderabad, Telangana 500014 7R o ¢
Whothercrossed__..__ -
R Wi

&l

Date sent '
Sub: Information Under R.T.l Act, of 2005 I £0F \ 219644
_N

Please to provide the following information as early as possible under’

i

.

. Please Provide Certified copies of RC.No.32/2022/D Dated 26/1112022, in
reply to his Lr.No.NGT-OA.No. 1712022/1EZIC A Unit/Plg/HMDA., Dated
15/11/2022

2. Please provide copies of Survey Reports with Maps what is the extent of
Encroachments in the Gajularamrama Forest Land Sy No 19 in Acers, with
Map and its GPS Locations,

3. Please provide Jist of Cases Filed (Registered) in Police Stations in the range
of Gajulramaram Reserve Forest area Sy No 19 Gajularamarama Limits, for
the encroachment's into forest land.

| am here with paid through Postal Order of Rs 10/~ Postal Order No 60F 212611
and ready to bear the charges required the Act, for providing the said information under
the said Act. Please to provide the above information as early as per the Act as stated

supra

Thankina M | L S T T VA
Vhan<smag You K \ Pl \‘-t.-"- \

(
Yours Sincerely
P. Kiran Kumar

89666413666

Pagell



GOVERNMENT OF TELANGANA

FOREST DEPARTMENT
From To /
Sri M. Laxman, The District Forest Officer,
Public Information Officer, Medchal.

Forest Range Officer,
Dulapally Range.

Rc. No.127/RTI/DP/2022.dt.11.01.2023

Sir,
Sub: TSFD - Information Under R.T.I Act of 2005-Submitting Information — Reg.

Ref: RC.N0.32/2022/D,Dated.26/11/2022.

*hkkkkik

Name of the applicant .| Sri Permandlla Jjran Kumar, S/o
P.Lingam Aged about 35 Years, H.No.
2-28, Gajularamaram Village,
Hyderabad Telangana - 500045

Date of application/ date of receipt : | 05 JAN 2023

winN

U.O. Note No. & date of P.I.O/A.P.I.O e
through which application is supplied

Cost of information supplied (if more that | : | ----
Rs.50/-)

File No.& Date, of officer supplying the . | RC.N0.32/2022/D,Dated.26/11/2022.
information.

With reference to the subject cited above, | am here with submitted that
1.Submitted Certified Copies of RC.N0.32/2022/D, Dated.26/11/2022 in reply to his
LR.no.NGT-0.A.No.17/2022/EZ/CA Unit/Plg/HMDA ,Dated. 15/11/2022.

2.Sumitted Copies of Survey Reports with Maps what is the extent of Encroachments in
the Gajularamaram Forest Land Sy.No.19 in Acres, with Map and its GPS Locations.

3.Sumitted List of Cases Field (Registered) in Police Stations in the range of
Gajularamaram Reserve Forest area Sy.No 19 Gajularamaram Limitsfor the
encroachments into forest land.

This is submitted for favour of kind information.

Enclosed above Information

Yours faithfully
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GOVERNMENT OF TELANGANA

FOREST DEPARTMENT ’ ?w} e
| Tor™ ?W :
;;r?::mkimm The Chiel Planning Officer{RR),
District Porest Officer HMDA
Medchal Hyderabad.

%ir»

Sub:- Original Apphzai}wz No. 17/2022/EZ field
Bcrig::h Chennai by Permandla Kiran Kumar - Boundary dmamatmn of
the Gajul st block by Asst Director, Survey & Land
Record, Medchal and ‘h:s team on 28 04 2022 and report aubxmtwd to

Dist. Qﬁzﬁw, &eﬁm &&aﬂwjm - Submission of ¢ C

Ref:- 1) NGT-OA.No.17/2022/EZ/CA Unit/Plg/HMDA/22 Dt. Nil-3.22.
2) DFO Medchal Re.No.144/2020/D dt. 11.06.2020
3) DFO Medchal Re.No.14472020/D dt. 09 09.2021
4)DFO Medchal Re.No.144/2020/D dt. 04. 10.2021
3)DFO Medchal Re.No.144/2020/D dt. 06. 01.2022
6) DFO Medchal RC No. 7589/1998/S6 dt 11.06.2021
7) CF Hyderabad Rc No.279/2013.
8) CF Hyderabad Re.No.852/2012/86 dated 26/07/2012.
9) DFO Medchal Re No.32/2022/1 ), D1 29.03.2022

10) FRO Dulapally 2c.No. 14, 1:28.06.2022.
ﬁ)’ﬁ?‘(ﬁ Medchal Re No.32/2022/1 o

cited above, and in continuation to this office
in ref 9%& 11 cited above, it is submitted that the Forest block Gajularamaram
notified under section 29 of Hydciabad Fomaz&&, 1355 F with an area of 190 Ha 471
Acres 14 Guntas) in Survey No.19of Gajularamaras th ur

Medchal District. Later it is proposed to notifly under 8

Section 4. As per the notification A
boundary was demarcated and boundary pillars were constructed and protecting the

forest land by the Forest staff, Along the boundary of the fo st block, in some of the

neighbours are enloring into the forest land and trying to encroach the
forest }axxd. As per the decision taken by the Joint Committee appointed by Hon'ble
National Green Tribunal, Southern Zone Bench, Chennai the Asst Director, Survey &
Land Record, Medchal demarcatcd the Forest block boundary,

s per the village map
by formuag a committee of survey: tor Land Survey on the ground and

ficer, Dullapally and other staff

e lock inspected the entire Forest Block as per
the Map submitted by the Survey Department, as per the villape

Block N ﬂuﬁmtlﬂﬂ hor
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The following are the objections raised by the |

- Gajularamaram Forest Block is located in Sy

(471.14 Acres), notified under section 29 of Hy
F. As per the draft proposals under secti
Gajularamaram Forest Block area is Acres 48

in Sy.No. 19 and Ac. 14.26 in Sy Nos 24,5
Village.

As per the map submitted by mandal surveyor
Qutbullapur manda] the area of the Forest Blc
as per village map Ac. 437.00 Gts., and as pe
Gts. But as per the Notification the areg of the
area is calculated witl, Latitude and longitue
field as village map is coming Ac 418,18 gt
showing an area of Ac. 52.36 Gts, less as per 1
the village map’} and as per physical possessic
436.00 Gts with court cases and boundary dis
There are boundary disputes at several place
before the Honorable High Court for the State

2020 and W.P.No. 11082 of 2021 in Sy.No. 44¢

- Tri-junction point 1o villages Gajularamaray

Bijunction point of Sy No 19 & 28, length o,
scale of 1:8000) but as per the map provided ¢
mts only. Hence the basic map preparation
prepared from the prominent tri-junction point

« At survey number 20 the area of the layout i

no. 32 is ac. 15.32 Gts., (Ac. 13.04 Gts. in S

number 32) for which layout was approved a.
the map (Map enclosed). But now as per the s
an area of Ac. 18. 18 Gts. they are showing
which is Ac. 5.14 Gts. excess even as per the

32).

- Regarding survey number 15, Tahsildar, Qu

B/778/2020, Dated 26.09.2020 has given a s
surveyor and this report are not matching
comers shown for the survey number are
Shown in the two different reports are different

. Regarding Survey number 445, as per reve

number 445 is Ac7.01 Gts., but as per the .
longs given by Mandal surveyor through Tak
File No. B/778/2020, Dated 26.09.2020, the :
coming to Ac 8,12 Gts, which is Ac.1.11 G
number 445 as per revenue records{Survey r
and map prepared with the same lat and Lo
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rest Range Officer, Dullapally,

0.19 in an extent of 190.6 Ha,,
-rabad Forest Act No 11 of 1355
1 4 of Hyderabad Forest Act
ncluding the area of Ac. 471.14
26 and 27 of Gajularamaram

nd Dy. Inspector land survey of
- as per pahani Ac. 471.14 Gts.,
physical possession Ac. 445.00
dock is Ac. 471.14 Gts, and the
shown by the AD, SLR in the
ie., the survey department is
*ir survey report (stating ‘as per
under Forest Department is Ac
ttes with neighbor Sy Nos.

even two court s are filed
Telangana vide W.P.No 4741 of
ind Sy,No.28.

Suraram and Bowrampet to
nap 824 mts. (10.3 cms in the

the survey department it is 678
self is wrong as the map was
nly.

survey numbers 20 and survey
220 and ac. 2.28 Gts in survey
+ plots were already laid as per
/ey report of survey department
1 their report in survey no.20,
venue record(Sy No 20 and 32
arani report of Sy No. 20 and

ullapur mandal vide letter no.
veyed map prepared by mandal
ith each other. The boundary
irely different.The lat., Long,
3oth survey reports),
¢ records the area of survey
rveyed map prepared wﬁh igi, :
ldar, Qutbullapur Mandﬁ[‘:"lt;f' '
»a of the survey n ’5 er 445 is
cxcess of the lg}géimf survey
sort of Tahslldary Qutbullapur

an

: by ?ﬁrﬁlt Ploiiiiig




Malkaygiri has identified the encroachments took place in the Forest
land East side Ac 6-21 gluapprox. surrounded b}’ ad}acam% §y Nos. 70, 89, 02,
93, 98.,94,17, 18, South Side Ac 1-17 gtsapprox. surre

No.15, West Side

S} -NUS» - 93§? 398 thus tem e

o

®

This 1s submitted o fa

Capy submitted to the Collector : 1d District

for kind information.
¢, Hyderabad for kind

Copy ted to the Conservat r of For
infor:

Copy &izhmtmd to the Prl. Chief * onservat,
Hy I for kind information,

i )

@ ATTESTED

—
Fores?ﬁa’r;g’e%*fﬁ“

Dullapally, Medelial Dizt.

—
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GOVERNMENT OF TELANGANA
FOREST DEPARTMENT

From, To,

Sri M. Janakiram, The Regional Deputy Director, -
District Forest Officer, Survey, Settlements & Land Records,
Medchal Malkajigiri District. Telangana State, Hyderabad.

Sir,

Re.No0.32/2022/D, Dt:28.12.2022.

Sub: T.S. Forest Department — Gajularamaram Reserve Forest Block covering in
the entire area of Ac. 471.14 Guntas in Sy. No. 19 of Gajularamaram
Village — Deviation of area between the area actually available in the field
and the actual area of the Survey No. 19 as per Revenue records — Factual
Report Submission —~Request to conduct joint survey - Reg.

& Ref: 1. O.ANo.17 of 2022 (SZ) filed by Sri Permandlla Kiran Kumar, R/o
Hyderabad.

2. Executive Engineer, North Tanks Division, Buddha Bhavan, 3rd Floor,
Secunderabad’s Lr. No. EE/NTD/DEE-1/2022/1789, Dated: 15-11-
2022 addressed to you.

3. DFO Medchal Re.No. 31!2022!’D Dt: 01.12.2022.

4. Collector & District Magistrate, Médchal — Malkajgiri District
Lr.No.LP/631/2022, Dt: 06.12.2022.

L 23
With reference to the above, it is to submit that in pursuance to the
instruction of the directions of the Hon’ble National Green Tribunal, Southern
Zone, Chennai instructions the factual report in respect of matter relates to
Telgngana Forest Department in the above O.A. being the Respondent No.3 have
been submitted to the Counsel, Hon’ble National Green Tribunal, Southern Zone,

e b Chennaland Chief Planning Officer, HMDA based on the records available and
aBa as per the field conditions.

\' Vide reference 4th cited, the Collector & District Magistrate, Medchal —
:,i.-;, giri District while submitting the report on the subject matter, requested to

Bondykt survey and submit the joint inspection report along with District Forest
¢ -‘-a/ er, Medchal so as to send the report to the Hon’ble National Green Tribunal.

7" In view of the above, it is requested kindly to fix up a convenient date for
ayrvey submitting the joint inspection report as requested by the Collector &

55335 SR PIggistrate, Medchal — Malkajgiri District.

ﬁé Yours faithfully,
0 DEC 90 f

District Forest Officer,
Medchal Malkajigiri District.

L:S-q)tf ‘ﬁ)ﬂ"@.ﬂa 2w
S am£opy subjrmtted to the Collector & District Magistrate, Medchal — Malkajgiri
D;stnct Tor kind information.

‘b\\\q;gCopy to ‘tlvn“g-q Chief Planning Officer, HMDA, Hyderabad for mfonnat1on

W B s TESES
/"5/ ﬂt.c.b.(’).ﬂ

Forest fige Of é
Dullapally, Medcha! v 3
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FOREST OFFENCE

GOVT. OF TELANGANA FOREST DEPARTMENT

FORM “A”
Forest Offences File No. 75’(}3;9. 2028, -

Range: Dulapally

-

Forest Offence Report No. 2. 2-1 l‘a)"},n'}} ~92 &t 29

To
The Forest Range Officer
Dulapally

1. Locality and date of offence

2. When, where and by which and
when report No. and date of Report

3. Name, Age, Parent age, Caste,
failing and residence of the accused
and if arrested by when and where ?

4, Nature of offence and under what rule and
and section if the offence is theft of forest
produce state while qty. and value involved
if the offence is illegal grazing state No. and
description of the animals.

& No. Name parent age, calling resident of
witness, points on which evidence of each
witness is received.

6. Nature of offence state whether the accused
is willing to compounded.

7 Description and value of produce etc., seized
by whom and when

8. In whose charge and why left and where the
the receipt is received.

9 History of the case nature and date of

of enquiry by the under signed.

L y
AYTESED

Forest bﬂangeﬂ(ﬂie»

Dullapally, Medchal Dist.

,I
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Dt. fﬁﬁ|1>4 2922~ booked

e
by Sri. Cﬁ'Elmev~A'R}uﬂcﬂg, FSO/EBO the

'Y
undersigned for illegal transportation / po;sessmnfgeatbmwsmg of 4?{ V"a’[ bn 3\’ E%alued%

Rs. . As accused is willing to have the case compounded, an amount of
Rs. has been collected Vide MR. No. dated
and remitted in Govt. Treasury vide Ch. No. dated:

and the seizures are released in favour of accused.

In view of the above, it is requested to please compound the case for Rs. and

orders may please by passed for release of seizures.

File No.

Yours faithfully,

Date

(See rule 13 of the Telangana Forest

Offences (Compounded and Prosecution Rules, of 1969)

Page20



FORM - B

(See Rule 3(2) of Telangana Forest Offence Compounding and Prosecution Rules, 1969)

Report of seized property in a forest offence Book.No. I{ / Y054
(Under Section 44 of TS. Forest Act, 1967) Serial. No. 23

To

The District Forest Officer,

Medchal.

I submit that the following property is seized by me on > ] m.l A2 93— in
=

connection with a forest offence.

L Name of accused with address : ‘P a2y k\'z“%ﬁh‘{\q
I ¥ R&mu&%‘-
2RV 1090, H Lid Qq«tg.ﬂil\aaam,

| g8
2. Nature of offence. u[} 29 UC) (ut), 1) , $2-() ‘BT“‘ [ wer)
Bt 1967 .
3. Particulars of property : ‘E;'\WSQM ﬁl’\h t"\' Y & ql&‘m}f‘m _
!l'f E‘Du V\a'laﬂa ;
4. Beat/Section : g U/ M)

@f\w\«v

o)

Note: Original to be sent to the next superior officer and duplicate to Forest lgwisional
Officer and triplicate to be retained in the book.
2 " ¥

Dated: 79 “ L\ 1 - Name &

ATVESTED

B G

-
Forest Range Office
- Dullapally, Medchal/Dist.
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FORM -D

COMPOUNDING STATEMENT

(See Rules 5 of the Andhra Pradesh Forest Offences (Compounding and Prosecution) Rules, 1969)

o /?qfukb/QU K‘WJ"’)V\ ) son of P QQ \"h‘v\gd-l Resident of
STI090, Neer ML L}o\ Somth BE Aocused for _alay-disn dy @W\‘g%cst

Offence hereby undertaken of my own free will to pay compensation under tﬂe Andhra Pradesh

Forest Offences (Compounding and Prosecution) Rules, 1969.

2. Should I fail to remit the amount of compensation imposed, the same may be recovered
as if it were an arrear of land revenue as provided in the Andhra Pradesh Forest Act, 1967.

3.1 also clearly understand that compounding of the offence by the competent authority
under the rules is discretionary and my willingness to pay compensation or payment made in
anticipation of compounding order does not prevent the competent authority to decide a difference
course of action.

PARTICULARS

i Nesehttisecmal - ~rhusbls el

2 Fathes Name: P, Ramdy

3. Permanent Address: _c@;( 090, Neey <HTL LE:EQ 5

4. Temporary Address:. *
Je
S Particular of Offences under investigation: %"' U‘IM ! \"'N QJ—&G’{ %UM %

6. Where immovable properties situated, if any:

7. Signature of accused:

Date: 7)'} 13/\ LT
Signature of (2) Witnesses :

1. K Vaeiababu . signature K leetoalra

Signature YD A_h_lhg/

Forest officer received slatemenﬂtur mw\f) = :

- &
C% . EETEnE

Forest Rang, ge Office
Duliapally, Medei:a Dist
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FORM “C”

See rule 3(8) of Telangana Forest Offences (Compounding
and Prosecution Rules, 1969)

o vk ok

CERTIFICATE OF THE SAFE CUSTODY

The following articles involved in a Forest Offence are in my safe custody, that are given

in my custody by Sri. éf ‘st’?qiva?;ulgﬂxf (Designation) fw&%Hmbﬁ?&

On __p;?_{;lg,q_:am

| underiake the safe them from damage and loss and shall produce the same on demand

by the authorized officer of Forest Department.

Details of Articles taken over

Die itechi (4T Komatsy Velhiele N NL2A291) Valw

50 lakhs.
Dated: D@J{OEI"LM*! . Signa}nge nd Designation
?‘[}U Quaeyet
. ﬂw
Signature ofForest Officer
Who seized the articles and handed

Over the Custodian

1\ y
ATTESED

Forest ang‘é“(;f'ce
Dullapally, Medch ;l Dist.

Appro .
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Area Cleared in Gajularamaram RF

Area= Acres 0-18 Guntas

Location of Hitachi working at the time

Tore

~tapalty, M

<o
of Inspection
GPS Co-ordinates of Cleared Area
5.No lat Long
1 17.546613 78.419964
2 17.546776 78.419397
3 17.546785 78.418989
4 17.546452 78.418995
5 17.546378 78.419045
6 17.546418 78.419147
7 17.546686 78.419095
8 17.546679 78.419404
9 17.546451 wm.awwmwm
Ve S5 w

\,O A
w.n .w/a& w—ﬂﬂvu;

Mede

ith CamScanner

Scanned w
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Forest Range OH% e
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Date: - 05/01/2023
| P

|
! STYUIHT COUNTERFOIL

From:

s:?_ il 9% 9 T T
Sri Permandlla Kiran Kumar S/o P. Lingam iy
Aged about 34 Years,
H-No 2-28 Gajularamaram Village, R ST
Hyderabad Telangana 500045. <10

POSTAL ORDER

To, Al

To wﬁmyableptl ) x
The Public Information Officer, AR : Q l & !
Deputy Collector & Tahsildar Quthbullapur, o it ¢+ O
Mandal Hyderabad, Telangana 500055. At what Office

' 1 T8 W T d

: Whether crossed
\ ot & i
~.\\Sub: Information Under R.T.| Act, of 2005 e Mnm_ﬂﬂl.&LIiDZL

6UF' 212612

o W.P. No. 193372667 IQS%/Q—OOL}LW
e W.P. No.4741/2020

e W.P.No. 11082/2021

e W.P.No 21398/2022

o W.P.No. 21412/2022

e OA.No. 17/2022/SZ

2) Please provide Certified Copies for Below File No's

File No B/333/2016 Dated 07/01/2016
File No B/778/2020 Dated 26/09/2020
File No B/1061/2019

File No B/1654/89 Dated 21/09/1998
File No A/9600/03 Dated Nil/05/2004
File No B/729/2012 Dated 18/06/2012

@ @& = & @

| am here with paid through Postal Order of Rs 10/- Postal Order No 60F 212612
and ready to bear the charges required the Act, for providing the said information under
the said Act. Please to provide the above information as early as per the Act as stated

supra __ |
| h\\?

Thanking You *-\. % Bj[‘&
Yours u:ﬁcereiy
P. Kiran Kumar

Gf)‘()v[]' k \f\f/‘,
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GOVERNMENT OF TELANGANA
REVENUE DEPARTMENT

Office of the
Tahsildar
Quthbullapur Mandal

D/RTI/ 36 /2023 Date.lS .02.2023

Sub: RTI Act 2005 - Medchal Malkajgiri District - Quthbullapur Mandal -
Gajularamaram Village - Requested to provide certain information — Reg.

Ref: A/o Sri Permandla Kiran Kumar S/o P.Lingaiah H.No.2-28
Gajularamaram — HYD-500045 Dated:05-01-2023.

8o

Adverting to the subject and reference cited, the information sought by you
point wise are furnished here under

Sl No Question ; Answer

1 W.P.N0.19336/2007 | As verified the HC case status
information counter filed n

| W.P.N0.19336/2007 from DC.
|

' Quthbullapur before bifurcation of |
| mandals and copy is not traceable
i

| in this office.

;ﬁ - | W.PNo.4741/2020 = ”"_“i"ih'st{& ctions filed and copy encioged|

'l | W.P.No.11082/2021 o | As verificd the HC case status
v W.P.No.2 11_398/;2022 T ok . oA _! information no counter filed from

YV [WPNo21a12/2022 | office. :
VI 0.A.No.17/2022/SZ | Tahsildar is not a party hence not .

filed any counter.

21 | File No.B/333/2016 Dated.07/01/2016 | Copy Enclosed

I | File No.B/778/2020 Dated.26/09/2020 | As verified available office records

| at this time the file No.B/778/2020 |

1s not traceable.

111 File No.B/1061/2019 “Copy Enclosed |
v File No.B/1654/89 Dated.21/09/1998 As verified available office records

at this time the file

No.B/ 1654 /1989 is not traceable.

% File No.A/9600/2003 'i'As"vé}'iﬁc}d file No.A/9600/2003 |
Dated.NI1/05/2004 | Dated.Nil.05.2004 no such '
.. SR . |




Y

| document available you can come

[ information required on any

working day.

| Jl and verify the file to collect specific
|
i
|

VI | File No.B/729/2012 Dated.19/06/2012 | As verified available office records

| i
| |

' is not traceable,

1: 2 = 3 £ Gl e, SR i b |

i at this time the file No.B/729/2012

Hence informed under RTI Act 2005.

PIO/Nyjbapsiidar -
Fahsil Qffigh{(AntRoHHaRuE,

Medchal District.

To

! ;\{.\\:

Sri Permandla Kiran Kumar S/o P.Lingaiah — H.No.2-28 Gajularamaram — HYD -

500045.
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Date: - 27/08/2022
From:

Sri Permandlla Kiran Kumar S/o P. Lingam
Aged about 34 Years :

H-No 2-28 Gajularamaram Village,
Hyderabad Telangana 500045

Fa;
The PIO Officer,

Deputy Collector & Tahsildar Quthbullapur,
Mandal Hyderabad, Telangana 500055.

Sub: Infoermation Under R.T.1 Act, of 2005

1. Please Furnish, the detailed enquiry report Bundles which has conducted on
the complaint made to the (Director General, ACB Telangana State) by the
Petitioner P.Kiran Kumar R/o Gajularamaram Village and submitted detailed
report to the District Coilector Medchal Malkajgiri Dist Vide File No B/179/2019
Dated /07/2020.

| am here with paid a court fee of Rs 10/- and ready to bear the charges required the
Act, for providing the said information under the said Act. Please to provide the above
information as early as pf)e.r the Act as stated supra

N AN
i oy _/r// X
L

Yours Sincerely

AR SR O RSl P. Kiran Kumar

9666413666

Thanking You
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GOVERNMENT OF TELANGANA

REVENUE DEPARTMENT
Office of the
Tahsildar
Quthbullapur Mandal
D/RTI/\3% /2022 Date.f23.09.2022
MEMO

Sub: RTI Act 2005 — Medchal Malkajgiri District - Quthbullapur Mandal -
Yajularamaram Village - Requested to provide certain information -
Reg.

Ref: A/o Sri Permandla Kiran Kumar S/o P.Lingaiah - H.No.2-28
Gajularamaram — HYD-500045 Lated:27-08-2022.

&8s
No Such Letter addressed to the District Collector Stating ACB, DG,
Telangana as observed file No.B/179/2019. How ever a letter addressed to RDO

Malkajgiri Division Lr No.B/ 179/2019 Date.25.02.2020 is observed and copy of the

PIO /Naﬂﬂ%; "

Tahsil Qdfifih Ma&dal
JMedchal District,

same is enclosed.

To,
Sri Permandla Kiran Kumar S/o P.Lingaiah — H.No.2-28 Gajularamaram — HYD-505.
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GOVERNMENT OF TELANGANA
REVENUE DEPARTMENT
From, Q_}/ < f,.ﬂ\ Te,
Sri.N.Madhusudhan, /@ﬁ. “‘5; ! The Tahsildar,
Revenue Divisional Officer, <™ \.9&- A K Quthbullapur Mansal.
Malkajgiri Division. e U;‘t} LN "&j&\\ Vs

Lr.No.A/1180/2019,Dt:30.11.2019
EEEIEET |

L R

Gub: PUBLIC SERVANTS - Medchal - Malkajgiri District - Malkajgiri Division

e 5. Certain allegation against Revenue Officials of Quthbullapur Mandal ~

Report called for - Reg,

Ref: District Collector, Medchal - Malkajgiri District, Lr.No.A3/ 2148/2019,
: ,'Dt:21.10.2019.

@@

] invite your attention to the reference cited, wherein the District Collector,

Medchal - Malkajgiri District has informed that the DG, ACB, TS, Hyderabad has
forwarded a complaint petition filed against the Revenue Officials of Quthbullapur
Mandal. Hence it is requested to enquire into the allegations and submit report at the
éarliest.
. s 4
Therefore, while enclosing a COPY of tHe reference cited, you are hereby
requested to conduct discreet enquiry and submit detailed report on the allegations

against the Revenue Officials of Quthbullapur Mandal at the earliest so as to submit the

same to the District Collector, Medchal - Malkajgiri District.

I1ssued under RTI Act,2005 / Yours Faithfully

EHCI(AS Above) | % G\r\ﬂ( ~

WA\ Revenue 'D.i\:fisi'or?all Office
é\:ﬂ[alka]gm Division
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—

1out 1

| é F i

' From, '0“O§F3T°“
The Director Generah, The Collector and Distric;ng-gis&rg&wi-;_ e
- Wedehal - Malkajgiri Disttict. Nl v ] R

L oan A

Anti-Corruption Bureau, B
Telangana State, 1 4. TEBW
Hyderabad. : ‘ N
. /.”_ R e i E B, ] gf‘i |
L g e C.No.730.'PTN—DD(A)IZO19, dt.pl -1 0-2019. i ’G
' .\.@Ov' 4 — Treympm e gl
Sub: P lic Servants — Certain allegations against sri A. Somi Reddy, ; )
i )'}".\'\‘3 Volshit White Litus & Hill View along with Revenue officials of
S Qut bullapur - Petition sent — Regarding.
“f.' @ 'abc" AN '.,L, b =y 4
Lo s -"%Réf: petitidn received from Sri Permandia Klran'KUm’ar;‘fGi’a-jLJ\araman'am
: - ’; ded by CBI, AGB, Hyderabad.
T et .
.
HiH ' ¢
The petition' cited ii?‘;--ﬁ?ﬂt herewith for taking necegsary___act_ion at your end. The
Bureau has not made. anyenqwry in the matter. th Fre vante Or:
eh ' i Yours faithfully. .
__ | Encl: Petition in original along with CD. g Al Anatie
/ ¥ i for Director General, ¢\ to )y
- ik e st Anti-Corruption Bureath ;
i ¢ A ol Hyderabad.
. \Yb \ﬂ = ;
AN y
if lssued undef RTI Act,2005 1 L
A\ Wlpr
| \go\
- X
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— % ~ ((:\(\\2\5\ 0\ "1:‘3% r ?'T N~ SR D) Q_?ﬁ)/wj §
b A T Ak el
s § B X I
CENTRAL BUREAU OF INVESTIGATION L

ANTI-CORRUPTION BRANCH |
Il Floor, Kendriya Sadan, o
Sultan Bazar, Koti, Hyderabad-500 095

Phones: (040) 24732762,63 & 68 and 24734667
Fax: (040) 24731662, e-mail: hobachyd@cbi.gov.in

Confidential/By speed post. :
No.C5/CE.616/19/Misc.Complt/CB/H C-2Fo &t Dt:13-9-2019.
To ‘
The Director General, w71
ACB,T.S., ’ \ s 3 _
HYDERABAD. P s
Sir, } :
O -Sub: Forwarding of compt.dt. 5-9-19 from Permandllakiran kumar, business,
4 7 r/o 2-28, Gajularamaram V, Guthbullapur M, Medchal Malkajgiri dist.,Hyd.55 - ‘
s Reg. *
& ’

Gajularamaram V, Guthbullapur M, Medchal Malkajgiri dist., Hyderabad-55 against Lag
grabbers A.Somi reddy Vokshith white lotus & Vokshith hill view, K.Raja reddy Veemnt
Archade & Veenus Tnfra, Veenus Heights (Tata school), binamis of Kuna Srisaila gouc
President, District.Congress Committee, Medchal-Malkajgiri dist., alongwith govt. revent
officialss, is forwarded herewith in original for necessary action, on the point of jurisdiction.

) :

‘f't !f’

W@\f\ : ._
%\ Complaint dated 5-9-19 received from Permandllakiran kumar, business, r/0 2-2{

Yours iaithfuﬂy, G
! i

\{\ Lf’ \’/\OA\} N - y
WL 8

DY.INSPR.GENL.OF POLICE,

CBI:ACB:HYDERABAD
Encl: As above
£ 2005 /I
I \ssued under RT Aag :
W
i A U ‘ﬁ-“ .
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le_j Ly
4” — Date: 05-09-2019

F

/ﬂe Gentral Bureau of Investigation,
Rep by its Authorised Signatory,

[ &

/' /' 0Olo. B8, Third Floor, Kendriya Sadan,
:// Main Road, Sultan Bazar, Koti, Hyderabad-500095
¥

Sub: -To take necessary action and investigate the matter through proper channel and

to punish the culprits i.e., M/s.VOKSHITH WHITE LOTUS, VOKSHITH HILL VIEW (SR
DEVELOPERS) & (VEENUS ARCADE, VEENUS INFRA), rep by A. Somi Reddy, K.

Raja Reddy, Kuna Srisailam Goud (President District -Congress Committee,

\\c\ Medchal-Malkajgiri District) who, illegally occupied and made plots on Forest Land &

-_é\b Govt land in Sy Nos. 11, 12, 13, 19, 100, 127,307, 329& 342 of Gajularamaram Village,
E Quthbullapur Mandal, MedchaJ-MaIkajgiriDistrici, Telangana State, India- 500055, with
the support of revenue and -municipal authorities(occupied the jand worth .of more

than 500 Crores)- Req-Reg

Respected Sir,

|, PermandllaKiran Kumar, Slo.Late Permandlla Lingam, Aged about 31 Years, Occ
Business, Rio. HNo. 228, Gajularamaram  Village QuthbullapurMandal, Medchal-
MalkajgiriDistrict, Hyderabad, Telangana, India 500055, here by submit few lines for your kind
consideration and necessary action against the persons, who illegally encroached and occupied
the Government Landand forest land with the support ofRevenueOfficials of Quthubullapur
Mandal, who wilfully Supporting the said land Grabbers for making lllegal and Unauthorised
Layouts over the Govemment Lands which includes Forest Lands and getting huge amounts by
selling the same to the Innocent Purchasers.

it is submitted that the land in Sy Nos. 11, 12, 13, 19, 100, 127, 307, 329 & 342 of
Gajularamaram Villagebelongs to Government which includes Forest land, which is a vast
extent adjacent to Gajularamaram village, as per present market rate the value of the land is
worth of 1000-crores and odd and due to negligence of the govemment authorities, the Land
grabbers M/s. VOKSHITH WHITE LOTUS, VOKSHITH HILL VIEW (SR DEVELOPERS) &
(VEENUS ARCADE, VEENUS INFRA) with the support of (QuthbullapurMandal &
Quthubullapur Revenue Officials) Changed the boundaries of the said survey Numbers and
making the Plots with the support of Officials of Gajularamaram Municipal Circle, and as such
the acts of the said land grabbers were causing huge loss the government and also the said
real estate peopie are destroying the natural ECO system and causing huge loss 1o the nature

also.

| further submit that due to the lilegal and Unauthorised Encroachment over the Govemment
jand and forest land by the Land Grabbers (A. Somi Reddy “VOKSHITH WHITE
LOTUSEVOKSHITH HILL VIEW (SR DEVELOPERS)” K. Raja Reddy (VEENUS
ARCADE&VEENUS INFRA, VEENUS HEIGHTS )(TATVA SCHOOL)who are the binamies of
Kuna Srisailam Goud {President District Congress Committee, Medchal-Malkajgiri
District) ( Which companies are not existing on records and they are shell companies)

Q\? with the support of the Government officials (Municipal and Revenue) eamned more than 500 f
v crores as a black money, as they are not showing the same in their income tax returns and g‘v
;&‘ ~ making the plots on said survey numbers, AND ENCOROCHED THE LAND ADMEASURING ¢
' ]
S |1 1ssued under RT} Act,2005 Il
"
U\ .
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e @QUTNhSawroximtdy in the @
éommon oeople raises any objection

At threaten them with dire as such they €3 :

: pruximataw jo the S treasury and eva { vaefm'ﬂent and they are

7 selling the and in s4 yards ( each 54 Yard rate i © Rs. 30,

| further submit that if your Kind authority makes afull-fledged enquiry about this matter in

respect of said gov mbers, it may leads t0 reveal the actual culprits and the snakes

ind this and also the Gove! ment tand wil the hands of

the said 500 Crores and even if

and houses of the above

the land grabbers, who T
’ sudden Visits and rides Over

ader the true facts wil come out.
several represen’iﬂtions to

mentioned-realtom-and-le
submit that being a Cifizen | have made
theQumbu\\apurRevenueOfﬁcials with rega the Land Grabbing/ ments by the said
Land Grabbers in Govt land and forest tand put all my efforts are invain, moreover the
jals are S esting me not interfere in gald_activities of said land
Revenue office,
n and over the said 90

nue officid

nti

late nights without following due PF
Act, (without mentioning the PAN T
grabbers at d hotels and also the
{ t

tter very geriously and fo take necessary
{ ' erament Lands

est your kind author
ke necessary

I Therefore | reau
action and investigate the matter

and forest \ands in the above said survey numbers as S

e Governmen cials (Revenue, forest, registrat".on

inathe said \and Grabbers and also

actions against the Culprits of
department officials and Municipal officials) who aré supporting
{ake Necessaly and Immediate Action against the Land rabbers by riding

+ and sudden insp est of Natural Justice and

accordingly for the sake of state interest.
| am here with enclosing the proofs of Documents and aiso the paper P
pact Disk (CO) A for your Kind perusal and also 1 am ready
required as P your notice/in i

YouTube Clippingsuﬂm com
{o provide al fhe information personally when

e ok b
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Bicture of SY-NO :- 100 Total Extent of 19 Guntas (Actual map)

VOKSHITH WHITE LOTUS (SR DEVELOPERS) have change the boundaries and made layout
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.- 19 Total extent of Land s AC- 471-14 quinas at Gajularamaram Village clean-up
£CO Systemof FOREST LAND.

46 by cutting the Valuable Trees and Destroying

Forest Land Occupied by SR Developers, Venus infra, Venus arcade

& Vyshnavi Developers

17Guntasat Gajularamaram Village VOKSHITH HILL

Sign board Including Government land be said his
EXIT WAY and also Occupied

ade by surveyor.

-12 Total Extent of Land isAc.12-

VIEW (SR DEVELOPERS)removed the
oad as the Venture had no

3)Sy No:

project and laid 40- Feet T

ChintalCheruvu land by removing the sign boards of Survey markings m

i
oy

Construction goes on sans
NOC from lrorest dept

.
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,'Na:- 445 boundries has been changed and made plots unauthorisedly after survey made by
x‘é survayer please have a glance at below piectures.

jefore:-

4) Survey number 11, 13 & 127 are GOVT Lands occupied by TATVA SCHOOL and VEENUS
ENCLAVE.

-\ Qver Head\Power line

M sy no 12 acers 12.17 p
f Govt Land A -

®. 33" Layout Road :

sy no 13 acers 5.37

Govt Land _
e sy no 127 acers 2.32
% ; Gowvt.-Land
sy no 11 acers 5. : o
-y Govt Land
der RT1 Act,2005 /1.

Pictures of Govt land Occupied by TATVA School and Venus Enclave il lssued un

i T

A

We?

L
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LOCATION SKETCH OF SURVEY NO : 328 AT

GAJULARAMARAM VILLAGE, QUTHBULLAPURL MANDAL, MEDCHAL DISTRICT

NORTH
A

: P

SCALE: 8"=1MILE

INDEX

S.NO: sy no AREA MARK

1 328 AC10-39GTS B

IMssued under RTI Act, 2005 //

\\J\"\r_? %
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GOVERNMENT OF TELANGANA )
o REVENUE DEPARTMENT ~

J From To
/ Dr.M.V Reddy, 1.A.S 1. District Forest @fficer
" Collector & District Magistrate Medchal-Malkajgiri District .

Medchal Malkajgln District 2. Law Officer, Collectorate e

o Mgdchal-Malkajgiri District

3 Aahsildar, Quthbullapur Mandal
Medchal-Malkajgiri District

No: PMC/612/648/2019 Dated: 26/08/2019

’$ifievance Cell - Medchal- Malkajgiri District — Representation of
#ri Permandla Kiran Kumar against encroachment of Government _

land and Forest land in Sy.No 12,13,19,100 & 329 of i
Gajularamaram Village — Reg. ‘

Ref:  Hon’ble Chief Minister Office, Government of Telangana,
' Secretariat, Hyd No 5952/GEN-GP/ 19 received on 21/08/2019

* % %

Sir/Madam,

Please find enclosed herewith a copy of the representation of Sri

Permandla Kiran Kumar requesting against encroachment of Government land ‘

and Forest land in Sy.No 12,13,19,100 & 329 of Gajularamaram Village by M/s '

(Sf’;? _Vokshith White Lotus, Vokshith Hill View (SR Developers) & Veenus, Veenus
Emﬁa which was forwarded by the Hon’ble Chief Minister’s Office.

In this regard, it is requested to look into the matter and take necessary

a{:tmn as per rules.

I fu i
(0= :
J )
' Eer-Colleetor
Encl: (As above) Sd/-
C¢e~ District Collector B

Medchal-Malkajgiri District
// Attested//

I issued under RTI Act,2005 /
Administr 1 ectorate t%
& Medchal- Malkdjgll'l District )

Copy to Sri Permandla Klrali Kmar S/o Late Permandla Lingam R/o H.No 2-
28, Gajularamaram Village, llgpur Mandal, Medchal-Malkajgiri District.

l\ 4 5
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e T

Chief Minicter's oifice
Government of Tetangana
bad-50¢ 022.

P ’. "\'-':4 I‘ =acretariat, ydera
r“&%@-ﬁ’; \ - \%\ﬂ | NO. 1'59«59.5&@10’ opiia

Y
\WC%\M jnister,
angang P gathi Bh
?derabggl}m,& 2% |
iy :
€2

" .
A ,,.'r'-;'“-" i
£ B

\‘h T /}uht"’ﬁo direct the concerned Revenue and Forest departmental officials to take
VT Necessary action against M/s.VOKSHITH WHITE LOTUS, VOKSHITH HiLL VIEW (SR . §
_ :’:\ DEVELOPERS) & (VEENUS ARCADE, VEENUS INFRA), rep by A. Somi Reddy, K.
( y y\Raia Reddy, Kuna Srisailam Goud (President District Congress Committee,
| y Medchal-Malkajgiri District) who, illegally occupied and made plots on Forest Land &

" o Govt land in Sy Nos. 12.13, 19, 100, and 329 of Gajularamaram Village, Quthbullaput o

Mandal, Medchal—'Malka]gir‘lDistrict Telangana State, India- 500055, with the support of
than_100

o

i

¥

al For taking necessary action and
informing the applicant
A'-"‘..-ﬂ_

e e i

land worth of more

revenue and municipal authorities
Crores)- Req-Reg /7 e

Respected SIr, g

| Permandlla Kiran Kumar, Slo.Late permandiia Lingam, “Aged about 31 Years, OcC.
Business, R/o. H.No. 0.98, Gajularamaram Village Quthbullapur Mandal, Medchal-Malkajgiri 3
District, Hyderabad, Telangana, India 500055, do here by submit few lines for your kind ‘s
consideration and necessary action against the persons, who illegally encroached and occupied
the Government Land with the support of Revenue Officials of Quthubullapur Mandal, who
wilfully Supporting the said land Grabbers for making lllegal and Unauthorised Layouts OVer the %
5\ overnment Lands which includes Forest Lands and getting huge amounts by selling the same
to tbe/lnnocent Purchasers. -

9
It is submitted that the land in Sy Nos. 12, 13, 19, 100, and 329 belongs 10 Government which
includes Forest: land, which is @ vast extent adjacent to Gajularamaramm village, as per present
market rate the value of the land is worth of 1000 crores and odd and due to negligence of the.
government authorities, the Land grabbers M/s. VOKSHITH WHITE LOTUS, VOKSHITH HILLE
= VIEW (SR DEVELOPERS) & (VEENUS ARCADE, VEENUS INFRA) with the support of
(QuthbullapurMandeil & Quthubullapur Revenué Officials) Changed the Official boundaries of
the said survey Numbers and making the Plots with the support of Officials of Gajularamararnt
Municipal Circle, and as such the acts of the said land grabbers were causing huge l0ss thy
government and also the said real estate people are destroying the natural ECO system an

causing huge 10ss to the nature also. _ I \ssued under RTI Act,2005 /[
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further submit that due to the lllegal and Unauthorised Encroachment over the Government
land by the Land Grabbers (A. Somi Reddy “VOKSHITH WHITE LOTUS&VOKSHITH HILL
VIEW (SR DEVELOPERS)” K. Raja Reddy (VEENUS ARCADE&VEENUS INFRA)) who are
the binamies of Kuna Srisailam Goud (President District Cgﬁgress.Committee, Medchal-
- Malkajgiri District) with the support of the Government officials (Municipal and Revenue)
earned more than 100 crores as a black money, as they are not showing the same in their
income tax returns and making the plots on said survey numbers, and if anybody from common
people raises any objection about illegal occupation of the Govt land then they used to threaten
them with dire consequences as such they caused loss of Rs. 100 Crores above to the state
treasury and evaded the taxes to the Government.

| further submit that if your kind authority makes an internal enquiry about this matter in respect
of said govt survey numbers, it may leads to reveal the actyal culprits and the snakes who are
hidden behind this.

I submit that being a Citizen | have made several representations to the Quthbullapur Revenue
Officials with regard to the Land Grabbing/Encroachment by the said Land Grabbers in Govt
land but all my efforts are in Vain, moreover the revenue officials are suggesting me not to
interfere in said activities. | submit that | have made several representations to the Mandal

Revenue office, Quthubullapur Mandal, under RT] Act, to reveal the actual position in and over

how they are making the crores of Rupees money with their illegal and un-lawful activities and
how they are evading the taxes to the Government.

| further submit that the said land grabbers with the Support of sub-Registrar office,
- Quthubullapur creating regd documents over the said Govt Lands and basing on the said sham
documents they are getting huge bank loans from different banks and evading to repay the

Same.

Il lssued under RTI Act, 2005 [/

>
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- LOCATION SKETCH
i DIST:-MEDCHAL MALKAIGIRS

t
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Picture of SY-NO :- 100 Total Extent of 19 Guntas (Actual map)

99
97

100

01

Il lssued under RT! Act, 2005 //

(Ko

\o> \

VOKSHITH WHITE LOTUS (SR DEVELOPERS) have change the boundaries and made layoj
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2)Sy No: - 19 Total extent of Land is Ac. 471-14 gutnas at Gajularamaram Village clean-up
made by cutting the Valuable Trees and Destroying ECO Systemof FOREST LAND.

under RTI Act,2005 //
i lssu_ed 0

P |
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102

r

.T’.n_..‘::'—'

.fi'f.






S

= e
Famns NeEws SERVIicE

Qutbullapur: Despite registeri ng sev-
eral land-grabbing cases by the Rev-
cnue officials. land sharks in Qutbul-
lapur division scem to be not afraid of
law and are undertaking their con-
struction activities without any prob-
lenn.

A realtor even removed the sign
board indicating government iand be-
side his project and laid 40-feet road
as the venture had no oxit wWay.

Moreover, he has heen selling Hats
without taking NOC from the Row-
vnue, Irrigation and Forest depart-
ments for his project. Several people
expressedtheir anger overthe matter
and suspected connivance of the offi-
cials and the builder.

As per details, the land where thoe
construction was taken up is sur-

T
~onstruction goes on sans
NOC from Forest dept

roumded by the gov-
vrnmaent lands. In
Gajularamam survey
no. 12has 12.17 acres
of governmuent land,
of which some land
has been allocated
for construction of
JNNRUM houses. = -t '
The venture is taken up in a one-acre
plot beside the government land but
there is no way to go out.

Thebuilder af the praject removed
the sign board and buiit 40 feet road
on the government land.

While the builder needs Lo tuke per-
mission from the Forest departiment
and the Irrigation department as the
land is surrounded by forest lands on
one sidle and Chintal tank on the other
side. Locals have raised objection over
construction just beside FTL piller

N R
Thelvanzarmdas comaow - 309550 ) 7

Page53

Il \ssued under

but the Irrigation officers have not re-
sponded to their objection.

When the IHans Inecia caontactod,
the local FRO Sridevi an the issue, she
said thatawarning letter has bearn al-
ready sent to the builder and the loenl
MRO has been instructed to conduct
survey. She warned that a NOC from
the Forest department is mandat Uy
forany construction beside the Forest
lands and a non-bailable case would
be filed against them undor Forest
conscrvation and Biodiversity Acl.

&

RTI Act,2005 /

\W o
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e look into the attached link how the Revenue and Municipal officialsare supporting to the
Ad Grabbers.

Thanking You

Kiran Kumar Permandlia
Cell No 9666413666

Email; permandilakiru363@gmail.com
I ssued under RTL Act,2005 /1
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Thanks for the Registration! !

Name : Telangana Rashtra Samithi e

Mobile No. : 9490471185

Address: :

Telangana Rashtra Samithi,Gajula Ramaram,Gajula Ramaram b

Village:GAJULARAMARAM L,

Mandal: QUTHBULLAPUR
Grievance Subject:Requests

Your Grievance is Registered vide Registration no. MRDOM/E/2¢19/00019 On 05-08-2019

Please keep the registration number for all future correspondence. i

Your Grievance is sent to RDO Malkajgiri ‘
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Telangana Bhavan, Road No. 10, Banjara Hills, Hyderabad - 500034,

S ol
- Ph: 23556666, 23681166, 23546679, Fax : 23543388

E-mail : teIanganarastrasamithi@yahoo.com, telanganathavan@yahoo.com
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Telangana Bhavan, Road No. 10, Banjara Hills, Hyderabad - 500034. ‘
' Ph : 23556666, 23681166, 23546679, Fax: 23543388 '
Jelangana_bhavan@yahoo.com ’
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<SS%OCATION SKETCH OF SY.NO.307 . -
| GAJULARAMARAM VILLAGE. QUTHBULLAPUR TAHSIL M.M.DIST

AC 04— 00

KUy B0U
S.NO: AREA Uk 4 Tp’qL NOg v
1 SURPLUS LAND AC 318 — 11 || 5
2 RETAINBLE LAND AC.122 - 27| €3

Sid | N \ol/

MANDAL SURVEYOR

Page70

NORTH
337 A
,w"-[ ' SCALE: 8”= ONE |
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1
127, AT

| OCATION SKETCH OF GOVT_LAND SURVEY NO i 1&5
MEDCHAL D!

APURL_TAHSIL

NORTH i
SCALE: 47 =1 g
; 5

TOTAL AC 02 — 32 G

ROAD AC 00 — 07 G

ENCROCHMENT AC 01 — 12 G
OPEN LAND AC 01 — 13 G

Il lssued under RTI Act,2005 il \
¢
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\
E
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TAHSIL— SURVEYOR
\ Qu ATHBULLAPUR

Page71

e




FEEES >,

- 4 — -
3 o5
LOCATION SKETCH SURVEY NO:24.25,26,27, GAJULARAMARAM VILLAGE
QUTHBULLAPUR TAHSIL, MEDCHAL MALKAJGIRI DISTRICT 4
FILE NO: . NORTH .
f o3
SCALE: 8"=1MILE
b
’
INDEX '*
SY-NO| TOTAL EXISTING HOUSES | EXISTING FOREST MARK_|
EXTENT EXTENT : EXTENT
AC-G AC-G AC-G h
1 iy
24 11-17 09 - 31 01-26 — :
25 10-18 01-35 08 -23 BRI
26 08-15 NIL 08 - 15 — b
27 10-15 08 -13 02 - 02 IL'_]J ');
TOTAL AC40-25G AC 19-39G AC20-26G
EXISTING HOUSES _ ‘
EXISTING FOREST Bl "
SURVEY NO 23 SHIKHAM ] : il lssued under RTI Act,gI}OS I
HUDA LAY-OUT BOUNDRY [ U % v’\\w/g;
b
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LOCATION SKETCH OF GOVT LAND SURVEY _NO :

12, AT

_ GAJULARAMARAM VILLAGE, QUTHBULLAPURL TAHSIL,

VEDCHAL DISTRIET %

Page73

FILE NO:
NORTH
SCALE: 4" =1 MILE
INDEX
S.NO: SURVEY NO: AREA  |MARK
12 TOTAL AG 48 = 1726 | B
ROAD AC 00 — 34 G | 3
JN.RM HOUSES AC 04 — 08 G | =3
L CHOOL &GROUND AC 05 — 36 G | |
OPEN LAND ACOl —19 G | =3 i lssued under RTI Act,?.OOSI ;
] EQ,.@}%
TAHSIL— SURVEYOR |
QUATHBULLAPUR
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"OCATION SKETCH OF SY—NO:— 100 SITUATED AT
GAJULARAMARAM (V), MANDAL: —QUTHBULLAPUR

DIST: —MEDCHAL MALKAJGIRI. L
| .

b

Scale: —8"= 1Mil

70 -
PEDDA CHERU b
B

"D
o
&9 €
e
o [D
Lrl 00
é ~
e =

i ——
INDEX E
"
SY-NO EXTENT MARK
100 AC 0—19 GTS i
( AS PER TIPPON) \

100 AC 0—-13 GTS 1 I1ssued under RTI Act,2005 u.
( AS PER PAHANI) © X
W }

NALA |

CHERUWU st !

MANDAL SURVEYOR
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LOCATION SKETCH OF GOVT LAND SURVEY NO : 329 ,342, AT

GAJULARAMARAM VILLAGE, QUTHBULLAPURL MANDAL, MEDCHAL DISTRICT %
FILE NO: _ '
NORTH
: y /\ .
< SCALE: 4" =1 MILE .
| » ;’s : i ’,é
y %m x F L ;
i e b
i o o iy
/ Q | % 431
I’f 342/1 442 43 : )
44 .
i
e
‘ i 33~
‘ N |
332
P i 329/1
3
%/ E
325 !
307 329/1
324
323 b
el Il lssued under RTI Act,2005 11
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Further it is submitted that, with regard to the allegations of the complaint on

encroachment of Govt. land and Forest land by the following layout is verified by the
Mandal Surveyor and layout wise report is submitted as follows:

L. Vokshith White Lotus : The layout is formed comprising of Sy. No’s 97, 99, 101,

102, 103, 104, 105, 117, 118, 119, 120, 143, 147, 148 &149 which are classified as
Patta lands surrounded by Govt. lands bearing Sy.No’s and Forest land bearing

Sy.No.19situated at Gajularamaram village Quthbullapur Mandaland the matter

has been got enquired by the Mandal Surveyor Quthbullapur Mandal and

reported that

Vokshith Hill View:

Venus Infra: The layout is formed by comprising of Sy.No’s 14 & 15 which are
classified as Patta lands, surrounded by Govt.land bearing Sy.No’s and Forest
land bearing Sy.No. 19 situated at Gajularamaram village, Quthbullapur Mandal

and the matter has been got enquired by the Mandal Surveyor Quthbullapur
Mandal and reported that

Venus Arcade: The layout is formed with Sy.No.328 which is classified as Patta
land surrounded by Govt land bearing Sy.No.329 situated at Gajularamaram

village Quthbullapur Mandal and the Mandal Surveyor Quthbullapur Mandal
has reported that

iHssued under RTI Act 2005 !/

U‘”%V\\Q“ |
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GOVERNMENT OF TELANGANA

REVENUE DEPARTMENT
From To
Smt. S. Gouri Vatsala The Revenue Divisional Officer
Tahsildar Malkajgiri Division
Quthbullapur Mandal Medchal- Malkajgiri District.
Lr.No. B/179 /2019, Dated: _.01.2020.
Sir,

Sub:- Vigilance - Medchal-Malkajgiri District - Malkajgiri Division -
Quthbullapur Mandal - Gajularamaram village - R/o Sri. Permandla
Kiran Kumar against encroachment of Government land and Forest land
in Sy. No's 11, 12, 13, 19, 100, 127, 307, 329 & 342 - Report Called for -
Submitted - Reg.

Ref:- Revenue Divisional Officer, Malkajgiri Division Lr.No.A /1180 /2019,
Dated:30.11.2019.

FkR

1 invite kind attention to the reference cited, wherein it is informed that the
Director General, ACB Telangana State has forwarded a complaint Petition filed by Sri.
Permandla Kiran Kumar, R/o Gajularamaram to the District Collector Medchal-

Malkajgiri District hence requested to conduct discrete enquiry and@ubmit detailed

report so as to submit the same to the District Collector Medchal-Malkajgiri District.

In this regard it is submitted that the complainant has stated that Certain
Sy.No's 11, 12, 13, 19, 100, 127, 307, 329 & 242 which are classified as Govt. lands and
Sy.No.19 cfassified as Forest land situated at Gajularamaram village Quthbullapur
Mandal are encroached by the layouts namely Vokshita Hill view, Vokshita white
Lotus, Venus Arcade and Venus Infra.

Further it is submitted that the matter has been verified with the Revenue
Records i.e. Pahani for the year 2015-16 and by the Mandal Surveyor Quthbullapur

Mandal and Sy.No. wise details and Surveyor report are shown as follows :

ind

Sl. | Sy. | Total | Classif | Nameof | Name of Surveyor Report
No. | No. | Extent | ication the the
Ac. Pattedar | Possessor
ots I ssued L
1 |11 | 523 | Govt. | Govt. Bila - The Sy.No.11 is in the possession of
i b Tatva School.
2 | 12 | 1217 |Sarkar | Govt. Bila| Play | Outof Total Extent Ac.12-17 gts, an |
|1 Dhakala Ground | extent of Ac.4-08 gts is allotted for
construction of JINNURM Houses, an
| extent of Ac.5-36 gts is allotted to Govt. |

Page83
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? E School & Play Ground, Pub
existed in Ac. 0-34 gts and an ex@is
1-19 gts which is vacant and in thg
possession of the Govt. :
| 3 |13 [5-37 Sarkar | Govt. Bila Play The Sy.No.13 is in the possession of ¥
| ' i Dhakala Ground | Tatva School, out of these an extent of! _
| ; Ac.0-10 gts which is vacant and in the |

| Possession of Govt. : |
4 | 19 | 471-14 | Govt. | Mybara | Govtland | The Sy.No.19is in the pﬁssessioﬁ of I
land | Janglath Forest Department and Sy.No.12 i.e.,
Govt. land is adjacent to Forest land

and boundary pillars are existed.

5 1100 0-13 | Sarkar | Porambo | Poramboke | The Sy.No. 100 is existi ﬁg in Vokshitha |
i ke white Lotus layout of Somi Reddy and
in the said land a Temple is existing,

Some cattle sheds of local people are
existing remaining land is vacant.
6 (127 | 2-32 | Govt. - An extent of Ac.0-07 gts is effectd under

r‘ land | Govt.Bila Roads laid by Venus layout, Ac. 1-12
Dhakala

gtsis under Agriculture encroachment
and in possession of Tatva School and

the balance extent Ac.1-13 gts is
proposed for construction of Tahsildar
Office Quthbullapur Mandal.

6 | 30731728 | Dastu | Govt. - InSy.No.307 an extent Ac. 318-11 gts is |
- gardh | Ceiling Ceiling surplus land and an extent of
an Khariz Ac. 122-27 gts is Retainable land. Qut of
khata

this land to an extent Ac.238-11 gts is
allotted to Andhra Pradesh State
Financial Corporation and the same is
| { under their possession.

7 1329110413 | Govt. Govt. Devender | InSy.No0.329/1 land is allotted to water [

land land Nagar works, Houses and Bathukamma
Weaker | Banda and in this Udafa Sy.No0.328 is
Section g e y , i
existing in which a layout is formed in
Colony :

the total extent Ac.10-39 gts situated at
_ ; Gajularamaram village Quthbullapur
.! Mandal.

8 |[342 243-00 | Govt. | Porambo | - In Sy.No. 342/1, weaker section -
‘ land ke colonies kattamaisamma basti & Kaiser

Nagar are existing, Quarries are
_ existing and land is allotted to
: ’ Graveyards.

nder RTI Act2005 1t

é*%l\‘/

I \ssued U
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x_‘ -~ Further it is submitted that the Mandal Surveyor, Quthbullapur Mandal has ;
- reported that the Complainant Sri. P. Kiran Kumar & others hagfiled an application for
conduct of Survey in Sy.No.17 (Patta land) situated at Gajularamaram village
Quthbullapur Mandal. As per the instructions of the Tahsildar Quthbullapur the survey i
has|conducted on 30.01.2019 and boundaries of the Sy.No.17 was shown to P. Kiran

Kumar & other%?so boundary stones are fixed. Subsequently the parties interested in
ho umdonres

wulhseqands 15
Sy.No.98 has filed objection petitlon(—/ccordmgly vide this office Lr,No.B/179/2019, .&
dated: 13.02.2019 a letter has been addressed to the A.D S & LR Medchal Malkajgiri ' i

District for demarcation of Sy.No.17 situated at Gajularamaram village Quthbullapur
Mandal and al‘;o reported that the layout mentioned by the complainant are formed

ov Lo
b-gfn she has-teole over charge as Mandal Surveyor Quthbullapur Mandal.

This is submitted for favour of kind information.
Yours faithfully

Tahsildar
bullapur Mandal.

Copy Submitted to the District Collector, Medchal-Malkajgiri Dliilct for favour of kind

information.
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GOVERNMENT OF TELANGANA

REVENUE DEPARTMENT
From To
Smt. S. Gouri Vatsala The Revenue Divisional Officer
Tahsildar Malkajgiri Division
Quthbullapur Mandal Medchal- Malkajgiri District.

Lr.No. B/179 /2019 Dated: .02.2020.

Sir, :
Sub- Vigilance - Medchal-Malkajgiri District - Malkajgiri Division -
Quthbullapur Mandal - Gajularamaram village - R/o Sri. Permandla
Kiran Kumar against encroachment of Government land and Forest land
in Sy. No’s 11, 12, 13, 19, 100, 127, 307, 329 & 342 - Report Called for -
Submitted - Reg.

Ref- Revenue Divisional Officer, Malkajgiri Division Lr.No.A /1180/2019,
Dated:30.11.2019.

wkk

[ invite kind attention to the reference cited, wherein it is informed that the
Director General, ACB Telangana State has forwarded a complaint Petition filed by Sri.
Permandla Kiran Kumar, R/o Gajularamaram to the District Collector Medchal-
Malkajgiri District hence requested to conduct discrete enquiry and to submit detailed

report so as to submit the same to the District Collector Medchal-Malkajgiri District.

In this regard it is submitted that the complainant has stated that Certain
Sy.No's 11, 12, 13, 19, 100, 127, 307, 329 & 342 which are classified as Govt. lands and
Sy.No.19 classified as Forest land situated at Gajularamaram village Quthbullapur
Mandal are encroached by the layouts namely Vokshita Hill view, Vokshita -white

Lotus, Venus Arcade and Venus Infra.

Further it is submitted that the matter has been verified with the Revenue
Records ie. Pahani for the year 2015-16 and by the Mandal Surveyor Quthbullapur

Mandal and Sy.No. wise details and Surveyor report are shown as follows :

sl [ sy. | Total | Classif | Nameof | Name of ' Surveyor Report : |
No. | No. | Extent | ication the the '
Ac. Pattedar | Possessor i

Lo e

, 1,1 11 5-23 | Govt. | Govt. Bila - The Sy.No.11 is in the possession of
land | Dhakala Tatva School. i |SSUEd und
5 | 12 | 12-17 | Sarkar | Govt. Bila Play Out of Total Extent Ac.12-17 gts, an (f :
i Dhakala | Ground | extent of Ac.4-08 gts is allotted for

construction of INNURM Houses, an
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“Further it is submitted that the Mandal Surveyor, Quthbullapur Mandal has

¥

reported that the Complainant Sri. P. Kiran Kumar & others have filed an application
for conduct of Survey in Sy.No.17 (Patta land) situated at Gajularamaram village
Quthbullapur Mandal. As per the instructions of the Tahsildar Quthbullapur the survey

" has been conducted on 30.01.2019 and boundaries of the Sy.No.17 was shown to

. ‘P. Kiran Kumar & others and also boundary stones are fixed. Subsequently the parties
interested in Sy.No.98 has filed objection petition with regards to boundaries.
accordingly vide this office Lr.No.B/179/2019, dated:13.02.2019 a letter has been
addressed to the A.D.S & LR Medchal-Malkajgiri District for demarcation of Sy.No.17
situated at Gajularamaram village Quthbullapur Mandal and also reported that the

~ layout mentioned by the complainant are formed prior to her taken over charge as
Mandal Surveyor Quthbullapur Mandal.

Further it is submitted that inspected that the subject lands along with field staff
and found that as per village map all Sy. Numbers boundaries on ground are found
correct. In respect of land bearing Sy.No.17 there about 200 to 400 Sq. yards covered in
Sy.No0.98 of Vokshitha layout. On ground almost structures come up in all the three
subject lands covered by Venus Arcade, Vokshitha Hill View , Venus Enclave and
Venus Heights.

Further it is to submit that the forefathers of Kiran kumar have sold out their
Jands to third parties and the purchasers Sri. K. Srinivas Goud and K. Jai Kumar Goud

names are recorded in Pattedar column for an extent Ac.4-29 gts each.

This is submitted for favour of kind information.

Yours faithfully ‘ "
K\~
Tahsildar |
CQuthbullapur Mandal.

S

Copy Submitted to the District Collector, Medchal-Malkajgiri District for favour of kind

~ information.
([ tssued under RTI Act2005//
WL
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‘From

Tahsi

Idar

Smt. 5. Gouri Vatsala

Quthbullapur Mandal

Sir,

Director General, ACB Telangana State has forwarded a complaint Petition filed by Sr1.
Permandla Kiran Kumar, R/o Gajularamaram to the District Collector Medchal-
Malkajgiri District hence requested to conduct discrete enquiry and to submit detailed

report so as to submit the same to the District Collector Medchal-Malkajgiri District.

Sy.No.19 classified as Forest land situated at Gajularamaram village Quthbullapur

Mandal are encroached by the layouts namely Vokshita Hill view, Vokshita white

Sub:- Vigilance ~ Medchal-Malkajgiri District - Malkajgiri Division - -y
Quthbullapur Mandal - Gajularamaram village - R/o Sri. Permandla
Kiran Kumar against encroachment of Government land and Forest land
in Sy. No's 11, 12, 13, 19, 100, 127, 307, 329 & 342 - Report Called for -

Lr.No. B/ 179 / 2019, Dated:25.02.2020.

L e G

REVENUE DEPARTMENT

To

/Té Revenue Divisional Officer
Malkajgiri Division
Medchal- Malkajgiri District.

‘A R e e 1 D o R T

Submitted ~ Reg.

Ref:- Revenue Divisional Officer, Malkajgiri Division Lr.No.A/1180/2019,

Dated:30.11.2019.

I invite kind attention to the reference cited, wherein it is informed that the

In this regard it is submitted that the complainant has stated that Certain

Sy.No's 11, 12, 13, 19, 100, 127, 307, 329 & 342 which are classified as Govt. lands and

Lotus, Venus Arcade and Venus Infra.

Records i.e. Pahani for the year 2015-16 and by the Mandal Surveyor Quthbullapur

Mandal and Sy.No. wise details and Surveyor report are shown as follows :

Further it is submitted that the matter has been verified with the Revenue

wedee

Sl. | Sy. | Total | Classif | Nameof | Name of Surveyor Report
No. | No. | Extent | ication the the
Ac. Pattedar | Possessor
gts -
1 | 11 | 523 | Govt. | Govt. Bila - The Sy.No.11 is in the possession o
? Vi g Dha_kala Tatva School.
2 | 12 | 1217 |Sarkar | Govt.Bila Play Out of Total Extent Ac.12-17 gts, an
| Dhakala | Ground | extentof Ac.4-08 gts is allotted for

OFFICE OF THE
REVENUE DIVISIONAL OFFICER
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Further it is submitted that the Mandal Surveyor, Quthbullapur Mandal has

. reported that the Complainant Sri. P. Kiran Kumar & others have filed an application
for conduct of Survey in Sy.No.17 (Patta land) situated at C;a;ulammamn village

Quthbullapur Mandal, As per the instructions of the Tahsildar Quthbull lapur the survey
has been conducted on 30.01.2019 and boundaries of the Sy.No.17 was shown to
P. Kiran Kumar & others and also boundary stones are fixed. Subsequently the parties
interested in Sy.No.98 has filed objection petition with regards to boundaries.
accordingly vide this office Lr.No.B/179/2019, dated:13.02.2019 a letter has been
addressed to the A.D.S & LR Medchal-Malkajgiri District for demarcation of Sy.No.17
situated at (;a}ularamaram village Quthbullapur Mandal and also reported that the

layout mentioned by the complainant are formed prior to her taken over ch

Mandal Surveyor Quthbullapur Mandal,

arge as

Further it is submitted that inspected that the subject lands along with field staff
and found that as per village map all Sy. Numbers boundaries on ground are found
correct. In respect of land bearing Sy.No.17 there about 200 to 400 Sq. yards covered in
Sy.No.98 of Vokshitha layout. On ground. almost structures come up in all the three
subject lands covered by Venus Arcade, Vokshitha Hill View , Venus Fnclave and

Venus Heights.

Further it is to submit that the forefathers of Kiran kumar have sold out their
lands to third parties and the purchasers Sri. K. Srinivas Goud and K. Jai Kumar Goud

names are recorded in Pattedar column for an extent Ac.4-29 gis each.

This is submitted for favour of kind information.

Yours fa ithfully
0
DVWO _‘ &\&g‘i

Tahsil fiar
muéuthbullapur Mandal.

Copy Submitted to the District Collector, Medchal-Malkajgiri District for favour of kind
information.

{{ Issued under RTI Act,2005 //
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GOVERNMENT OF TELANGANA [

REVENUE DEPARTMENT
From To
Smt: 5. Gouri Vatsala The Revenue Divisional Officer
Tahsildar Malkajgiri Division
Quthbullapur Mandal : Medchal- Malkajgiri District.

Lr.No. B/179 /2019 ,Dated:25.02.2020.

Sir, ‘|
Sub:- Vigilance - Medchal-Malkajgiri District - Malkajgiri Division - | é
Quthbullapur Mandal - Gajularamaram village - R/o Sri. Permandla it
Kiran Kumar against encroachment of Government land and Forest land
in Sy. No’s 11, 12, 13, 19, 100, 127, 307, 329 & 342 - Report Called for -
Submitted - Reg.

Ref:- Revenue Divisional Officer, Malkajgiri Division Lr.No.A/1180/2019, _!
Dated:30.11.2019. {

wkk

I invite kind attention to the reference cited, wherein it is informed that the
Director General, ACB Telangana State has forwarded a complaint Petition filed by Sri.
Permandla Kiran Kumar, R/o Gajularamaram to the District Collector Medchal-
Malkajgiri District hence requested to conduct discrete enquiry and to submit detailed

report 5o as to submit the same to the District Collector Medchal-Malkajgiri District,

In this regard it is submitted that the complainant has stated that Certain
Sy.No's 11, 12, 13, 19, 100, 127, 307, 329 & 342 which are classified as Govt, lands and
Sy.No.19 classified as Forest land situated at Gajularamaram village Quthbullapur
Mandal are encroached by the layouts namely Vokshita Hill view, Vokshita white

Lotus, Venus Arcade and Venus Infra.

Further it is submitted that the matter has been verified with the Revenuc
Records i.e. Pahani for the year 2015-16 and by the Mandal Surveyor Quthbullapur

Mandal and Sy.No. wise details and Surveyor report are shown as follows :

Sl | Sy. | Total | Classif | Nameof | Name of Surveyor Report
No. | No. | Extent | ication the the
E Ac. Pattedar | Possessor
ots ' s e vn 4
1 | 11 | 523 | Govt. | Govt. Bila - The Sy.No.11 is in the possession o
land Dhakala
L Tatva School.

{{ \ssued under RTI Act,2
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Further it is submitted that the Mandal Surveyor, Quthbullapur Mandal has

PP g ﬁﬂ*‘

. 6// ::Q reported that the Complainant Sri. P. Kiran Kumar & others have filed an application o
) . for conduct of Survey in Sy.No.17 (Patta land) situated at Gajularamaram village 3
? Quthbullapur Mandal. As per the instructions of the Tahsildar Quthbullapur the survey “1
5 has been conducted on 30.01.2019 and boundaries of the Sy.No.17 was shown to |
P. Kiran Kumar & others and also boundary stones are fixed. Subsequently the parties ;
interested in Sy.No0.98 has filed objection petition with regards to boundaries. h%

H
accordingly vide this office Lr.No.B /17972019, dated:13.02.2019 a letter has been }
addressed to the A.D.S & LR Medchal-Malkajgiri District for demarcation of Sy.No.17 ﬁu
situated at Gajularamaram village Quthbullapur Mandal and also reported that the "
layout mentioned by the complainant are formed prior to her taken over charge as
Mandal Surveyor Quthbullapur Mandal. L

Further it is submitted that inspected that the subject lands along with field staff "ﬁ
;
Y

and found that as per village map all Sy. Numbers boundaries on ground are found

correct. In respect of land bearing Sy.No.17 there about 200 to 400 Sq. yards covered in q&’
Sy.No0.98 of Vokshitha layout. On ground almost structures come up in all the three ™
subject lands covered by Venus Arcade, Vokshitha Hill View , Venus Enclave and
Venus Heights. il
Further it is to submit that the forefathers of Kiran kumar have sold out their :
lands to third parties and the purchasers Sri. K. Srinivas Goud and K. Jai Kumar Goud \
names are recorded in Pattedar columu for an extent Ac.4-29 gts each. %

This is submitted for favour of kind informatio

| gagda s'c’svd"’

Yours faithfully : i

oM

:l 1 m 0 | @0":? G
3 l'ahsildar :

5,mg.5§ho N \p/Quthbul lapur M landal. l‘&
sesitts :

/(?6py Submitted to the Ikajgiri District for favour of kind
information.

ct 2005
ﬂ\ssuedunde‘Rx‘A :
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From;

Sri Permandiia Kiran Kumar S/o P. Lingam

Aged about 35 Years,

H-No 2-28 Gajuiaramaram Village,
Hyderabad Telangana 500045,
To,

The PIO Officer GHMC,
Gajularamaram Circle-26 GHMC.

Date: - 26/12/2022

R COUNTERFON
—_— COUNTERFONL
T ETEEY SuE arad e o =

To be detached and kept
e "*-», by the Sender.

SRTAR \“;a ”e ¥ 10

'l

- W || POSTAL ORDER

To whom payahle

o e & C‘"”’&)’é

At what Office _

1 38 W famr %
Whether crossed

Sub: Right To Information act Under Sec 6 (1) of RTI Act 2005

Respected Sit/Madam,

1) Greater Hyderabad Municipal Corporation (

Unauthorized Constructions in the

LTS

60F/ 212610

GHMC) Issued Notices for | ;

Forest Land Sy No 19 Gajularamaram Village Ref

NGT Case No 17/2022. Please Furnish the Detailed Report with Certified Copies of

Notices and Replies from the Respondents for below File No's.

Notice File No’s.

1. Notice No 01/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

2. Notice No 02/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

3. Notice No 03/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

4. Notice No 04/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

5. Notice No 05/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

6. Notice No 06/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

7. Notice No 07/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

8. Notice No 08/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

9. Notice No 09/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

10.Notice No 10/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

11.Notice No 11/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

Page95



12 Notice No 12/UC/TPS/C26/GHMC/202?2 Dated 30-06-2022
11 Untina N 13/1IC/TPS/C26/GHMG/2022 Dated 30-06-2022
ﬁrﬂotice No 14/UC/TPS/IC26/GHMC/2022 Dated 30-06-2022
15 Notice No 15/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
16 Notice No 16/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

17 Notice No 17/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

18.Notice No 18/UC/TPS/C6/GHMC/2022 Dated 30-06-2022

19.Notice No 19/UC/TPS/C26/GHMC/2022 Dated 30-06-2022
20.Notice No 20/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

21.Notice No 21/UC/TPS/IC26/GHMC/2022 Dated 20-06-2022

\
212.N0tice No 22/UC/TPS/C26/GHMC/2022 Dated 30-06-2022

2) What action taken for the encroachments for Notices

01/UC/TPS/C26/GHMC/2022 to Notice No 22/UC/TPS/C26/GHMC/2022 Dated 30-

06-2022 in GHMC Gajularamram Circle 267

L8

3) GHMC Gajularamaram Circle 26 will it take into consideration of Master Plan while

issuing the LRS, for Open Plots in Layouts?

4) Please provide the list of Scrutiny of Application of while Issuing LRS for Single Plot

Regularization, and Total Unauthorised Layouts.

| am here with paid through Postal Order of Rs 10/- Postal Order No 60F 212610

and ready to bear the charges required the Act, for providing the said information under

supra

Thanking You

Page96
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Yours Sincerely

P. Kiran Kumar

9666413666

the said Act. Please to provide the above information as early as per the Act as stated
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O i W
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GREATER HYDERABAD MUNICIPAL CORPORATION

Office of the Deputy Commissioner,
Circle No. 26, Gajularamaram, Hyderabad.

No: RTI /C-26/360/KZ/GHMC/2022/166 /L['Q()] Dt:02.02.2023

TO\/

PERMANDLA KIRAN KUMAR,
HOUSE NO 2-28,
GAJULARAMARAM VILLAGE.

Sir,

SUB:- GHMC — TP Section - Circle No. 26 — Application under RTI Act to furnish the
information — Regarding.
REF:- 1. Petition dated 27-12-2022 by Sri. P. Kiran Kumar.
2. U.O Note No.RTI/Cir.26/360/KZ/GHMC/2022-166 of DC-26 dated 31-12-2022 of
DC-26. GHMC along with application filed w/s 6 (1) RTI, which was received by
this section on dt:07-01-2023.

<S<s<>
With reference to your application filed under RTI, the information sought by you is
herewith furnished as below:

S1 Information Required ; Information Provided
No

1. | Greater Hyderabad Municipal Corporation (GHMC)
Issued Notices for Unauthorized Constructions in the
Forest Land Sy No 19 Gajularamaram Village Ref
NGT Case No 17/2022.Please furnish the Detailed
Report with Certified Copies of Notices and Replies
from the Respondents for below File No's

Notice File No's

1. Notice No 01/UC/TPS/C26/GHMC/2022
Dated 30-06-2022
2. Notice No 02/UC/TPS/C26/GHMC/2022
Dated 30-06-2022
3. Notice No 03/UC/TPS/C26/GHMC/2022

Dated 30-06-2022 It is to inform you that U/s 8(1)())
4. Notice No 04/UC/TPS/C26/GHMC/2022 the information includes the third
Dated 30-06-2022 party  information  regarding
5. Notice No 05/UC/TPS/C26/GHMC/2022 notices issued to them and it will
Dated 30-06-2022 be provided after obtaining No
6. Notice No 06/UC/TPS/C26/GHMC/2022 objection from the third party.

Dated 30-06-2022

7. Notice No 07/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

8. Notice No 08/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

9. Notice No 09/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

10. Notice No 10/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

11. Notice No 11/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

12. Notice No 12/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

13. Notice No 13/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

Page97/



14. Notice No 14/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

15. Notice No 15/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

16. Notice No 16/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

17. Notice No 17/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

18. Notice No 18/UC/TPS/C26/GHM(C/2022
Dated 30-06-2022

19. Notice No 19/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

20. Notice No 20/UC/TPS/C26/GHMC/2022
Dated 30-06-2022 '

21. Notice No 21/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

22. Notice No 22/UC/TPS/C26/GHMC/2022
Dated 30-06-2022

What action taken for encroachments for Notices |
Issued Notice No 01/UC/TPS/C26/GHMC/2022 to
22/UC/TPS/C26/GHMC/2022 Dated 30-06-2022 in
GHMC Gajularamaram Circle 267

e

The subject matter is pending before

| Hon'ble National Green Tribunal and

after outcome of appropriate orders,

| this office will initiate action.

3. | GHMC Gajularamaram Circle 26 will it take
consideration of Master Plan while issuing the LRS,

for Open Plots in Layouts?

While issuing LRS, the master plan
will be taken into consideration.

4. | Please provide the list (ﬁ'écrptiny of Application of
while Issuing LRS for Single Plot Regularization, and

Total Unauthorized Layouts.

Please go through the GO. Ms No.151
MA & UD dt:02.11.2015 & GO. Ms
No.901 MA & UD dt:31.12.2007.

This is for your kind information.

.Ezﬁ:)‘;;i;‘w
DEPUTY CI PLANNER

Circle - 26, GHMC

. aﬁ«’g;b

Copy to PIO & Dy Commissioner Circle 26 Gajularamaram.
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d“"‘ ; HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY
hmda District Commercial Complex, Tarnaka, Hyderabad

o LAND USE INFORMATION

Letter No : 037944/LU/PS/HMDA/07082020 Date : 10 August, 2020

To,

MAHESH CHANDRA KALYANAM

H.NO.A-23 PHASE-2, ALLWYN COLONY ,KUKATPALLY
500072

Sir / Madam,

Sub:-HMDA - Furnishing of Land Use Information.
Ref:-Your application No. 037944/L.U/PS/HMDA/07082020,dated: 07 August, 2020.

With reference to your application cited, the details of Land Use Information as per statutory provisions of
Extensive Modification to the Master Plan of HUDA AREA (excluding the erstwhile MCH area and the newly
extended area of Huda) notified by the Govt. Vide G.0.Ms.No.288, MA dt:3.04.2008 is furnished hereunder:

Survey No. Land Use

15 : Residential Use Zone and Proposed 30 mts wide road is passing through the Sy.
No.

VILLAGE © Gajularamaram

MANDAL * Quthbullapur

ZONE SEGMENT © Medchal-Malkajgiri

DISTRICT © Zone-1 Medchal

NOTE:

(1) This information does not bar any public agency or department including the HMDA from acquisition of
Lands for Public purpose or from converting the Land Use at any time as per the Law.

(2) This information shall not be used as the proof of any title to the Land. _

(3) This information shall not be used as the sole reason for obtaining exemption from the
provisions of U.L.C.Act.1970.

(4) This information does not purpose to be any development permission under the APUA(Dev) Act.1975.

(5) Land use information does not guarantee that any Lay-Out or Building permission will
be granted by competent authority Any Building/Lay-Ouit permission will have to be examine and granted
by competent authority based on Building/Lay-Out/Land use Rules and conditions.

(6) This letter is solely for information purpose only.

(7) The water bodies should also be read as per revenue records.

Application No.: 037944/LU/P5/HMDA/07082020 Page 1 of 2
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Yours faithfully,

Name : MOHD FAQRUDDIN
Designation : Junior Planning
Officer N
JuniopBiannmiggaifceo2013D26:55
Copy to:
Copy to the Special Officer, ULC, Hyderabad for kind information.
Copy to the Collector for kind information.

Application No.: 037944/LU/P5/HMDA/07082020 Page 2 of 2
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HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY

District Commercial Complex, Tarnaka, Hyderabad
LAND USE INFORMATION

hmdg

Tirtrnsy Dt

Letter No : 039687/LLU/PS/HMDA/06102020 Date : 08 October, 2020

To,

Mr. VAJRALA CHANDRA SEKHAR REDDY, S/o. SUBBA REDDY VAJRALA

R/o. FLAT No.506, SREE SREE HEIGHTS, RAMALAYAM ROAD, SANGEETH NAGAR, KUKATPALLY,
HYDERABAD.

500087

Sir / Madam,

Sub:-HMDA - Furnishing of Land Use Information.
Ref:-Your application No. 039687/LU/PS/HMDA/06102020,dated: 06 October, 2020.

With reference to your application cited, the details of Land Use Information as per statutory provisions of
Extensive Modification to the Master Plan of HUDA AREA (excluding the erstwhile MCH area and the newly
extended area of Huda) notified by the Govt. Vide G.0.Ms.No.288, MA dt:3.04.2008 is furnished hereunder:

Survey No. Land Use

14/PART : Sy.No.14 is Residential Use Zone and affected by Proposed 30 mts wide road.
VILLAGE * Gajularamaram

MANDAL © Quthbullapur

ZONE SEGMENT © Medchal-Malkajgiri

DISTRICT © Zone-1 Medchal

NOTE:

(1) This information does not bar any public agency or department including the HMDA from acquisition of
Lands for Public purpose or from converting the Land Use at any time as per the Law.

(2) This information shall not be used as the proof of any title to the Land.

(3) This information shall not be used as the sole reason for obtaining exemption from the
provisions of U.L.C.Act.1976.

(4) This information does not purpose to be any development permission under the APUA(Dev) Act.1975.

(5) Land use information does not guarantee that any Lay-Out or Building permission will
be granted by competent authority Any Building/Lay-Out permission will have to be examine and granted
by competent authority based on Building/Lay-Out/Land use Rules and conditions.

(6) This letter is solely for information purpose only.

(7) The water bodies should also be read as per revenue records.

Application No.: 039687/LU/P5/HMDA/06102020 Page 1 of 2

PagelO1



Yours faithfully,

Name : MOHD FAQRUDDIN
Designation : Junior Planning
. Officer i
JuniopBtannigeoético20 gDy 02
Copy to:
Copy to the Special Officer, ULC, Hyderabad for kind information.
Copy to the Collector for kind information.

Application No.: 039687/LU/P5/HMDA/06102020 Page 2 of 2
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